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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ FAO(OS) (COMM) 148/2025, CM APPL. 60525/2025, CM
APPL. 60526/2025 & CM APPL. 60527/2025
SUNIL KUMAR SETH & ANR. ... Appellants

Through:  Mr. Shailen Bhatia and Ms.
Deeksha Gulati, Advs.

VErsus

MALTI GguPTA L Respondent

Through: Ms. Meenakshi Ogra, Mr.
Tarun Khurana, Mr. Rajat Sabu, Mr. Ritvik

Jha and Ms. Chhavi Dande, Advs.

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
% 23.09.2025

C.HARI SHANKAR, J.

1.  This appeal, at the instance of the defendant in CS (COMM)
604/2025, presently pending before a learned Single Judge of this
Court, assails an order passed by the learned Single Judge on 30 May
2025, allowing 1A 14612/2025 filed by the respondent under Order
XXXIX Rules 1 and 2 of the Code of Civil Procedure, 1908,

2. During the course of hearing, Mr. Shailen Bhatia, learned
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Counsel for the appellant submits that an application filed by his client
under Order XXXIX Rule 4 of the CPC in CS (COMM) 604/2025 is
coming up before the learned Single Judge on 8 October 2025.

3. He submits that this appeal may be disposed of with a direction
that the respondent would not seek any adjournment on the said date
and that the respondent would file its reply to the application under
Order XXXI1X Rule 4 of CPC within a time fixed by this Court.

4, Ms. Meenakshi, learned Counsel for the respondent, has no

objection to this course of action.

5. Accordingly, we direct the respondent to file its reply to IA
14612/2025 positively within three days from today i.e. on or before
27 September 2025. Rejoinder thereto, if any, may be filed by the

appellants within a week therefrom.

6. Learned Counsel for the parties would not seek any
adjournment from the learned Single Judge in 1A 14612/2025 which is
listed on 8 October 2025.

7. Needless to say, we have not entered any observation on the

merits of the matter.

8. Either side, if it continues to remain aggrieved by the orders

passed by the learned Single Judge, would have its remedies reserved

in law.
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Q. The petition is disposed of as aforesaid.

C. HARI SHANKAR, J.

OM PRAKASH SHUKLA, J.
SEPTEMBER 23, 2025/AT
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